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[Shri M. Malaichami]
appliances and concentration on pro-
duction of fabrices especially those in
high demand like Bleeding Madras,
ready-made garments etc. This year,
there has been some improv 1t in
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ters in the development of the indus-
try.

1t is gratifying to note that a token
consi t of about 1,000 tonnes of

the export of handloom goods. The
excise duty levied on superfine textiles
should be viewed in the context of
its effect on the export potential,

By undertaking intensive research
on the technical side, marketing and
dyeing system, including colour de-
signs, every effort should be made to
push up the export of handloom
goods.

This year the export of coffee has
also improved. There is vast scope
for expansion of the coffee industry
in the country since internal demand
ig growing. The results of researches
made in the research stations have not
yet reached the planters so as to take
advantage of them. More demons-
tration centres should be opened in
all the States where plantation is car-
ried on and expansion is contemplated.
Efforts must also be made to increase
exports by obtaining an increased
quota from the International Coffee
Council.

It is also stated that lipstick could
be made from out of the coffee seed
peel. Scientific research could be con-
ducted into this with a view to com-
mercial exploitation.

The constitution of the Cardamom
Board is a matter for gratification. It
will surely help the expansion of the
industry as well as prove its export
potential. It is necessary to increase
production for that. There is a vast
scope for extension of the area under
cardamon. The produce is now sub-
jected to a destructive virus called
kattai, which kills the plant compla-
tely even before remedial measures
could be taken. Immediate steps must
be taken to fight the disease effecti-
vely. For this effective research must
be undertaken. This will assit plan-

bananas was exported to Russia dur-
ing 1965. The export of this commo-
dity to Russia must be maintained;
market conditions of other countries
should be studied ang export promo-

Bananas grown in the Sirumalai
Hills of Madurai district had a good
export market during the pre-inde-
pendence days. The possibilities of
reviving this export trade of this
commodity should be explored in
foreign markets.

Mr. Speaker: 1 think he has much
more to say on bananas. He may
continue after the item scheduleq for
4 p.M. is disposeq of.

16 hrs.

CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPOR-
TANCE—Contd.
(ii)  REPORTED CELEBRATION or

‘RepuBLIC DAY’ BY THE SO-CALLED
Naga FepErRAL GOVERNMENT—Contd.

Shri Hem Barua (Gauhati): I call
the attention of the Minister of Exter-
na] Affairs......

Mr.

Speaker: He has already
done it.

He may ask a question.

ot 7y fowg (X)) : W Ty
AT AT T I § o 376 WK 355
& WRRIT | 355 @@ TR @ —

‘“When, for the purposes of ex-
planation during discussion or for
any other sufficient reason, any
member has occasion to ask a
question of another member on
any matter then under the consi-
deration of the House, he shall ask
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the question through the
Speaker.”
# waY AT o faRw weve &

T welY &, 399 O ) Srer FArE quAn
qrgar § fF SR At awre qak foaw
a1 f& amm fRfeal & g e

weow WERW ¢ o 8 A gw
o, AT AT T FA A qH AR
Qe Agt & 1§ fadh ag W% @1 §—

A member may ask a question from
another member,

W1 T, fafreex & waman, o feedt qay
AR & T g, I ofeww qwSew
w8 ¢, god wfeai § afeors e
g A, AT W a1 Ee fe
FW F FRA Y, fadwe +HE @, @-
¥ O w9 g, oF A g any
g, ot fafreed & womar 1 9@ o
R Y ¥ qarf f—

Member includes Minister unless
the context otherwise shows.

W ¥ fafet 7@ a1 R g
fafreex & qoar 3, @Y fafree ama
A &, I8 qfed

Wt 7y famd : weEw wWged,
W R A 0 SR I gAt 1w
fram 2(1) *t ¥w fox

weaw wgm  : §F a9g foar g,
oo gAT § o

~it 9y fawg ;AR A A
g_

“ ‘Member’ means a member of

the House of the People (Lok
Sabha).”
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fmr—

“ ‘Minister’ means a member of
the Council of Ministers, 3 Minis-
ter of State, a Deputy Minister or
a Parliamentary Secretary.”

T AT & FTH & )

“‘private  member’ means a
member other than a Minister.”

Wy WEEd, TN 99 AT g Amar §
f& v &7 9 sgreaT B, SAN WA Wy
oy § 1WA FEE AL AAT T E
W A & o% oer a1 g AN "
AHA 0 W@ 97, IET " §&oa
afay o I gaw @A ff a—&
st faAe o A o

woaw AT W9 & Sy )

=t vy fewd - fF ST fraw
ferg e 1 o o< s, o fagd-
faimagsw fg ar ar Ay a1 |
w1 feaw fag o w9q aa A e
W@ &7 i agA 1 o i frag
9T T F A9E F |

Mr. Speaker: Order, order. Shri
Hem Barua,
Shri Hem Barua: The so-called

Naga Federal Government has just
staged an open revolt near Kohima,
the Capital of the present State of
Nagaland. The President of the so-
called Naga Federal Government,
Mr. Seato Cema, unfurled the flag of
the hostiles there, and these celebra-
tions were attended by Rev. Michael
Scott and Miss Marjorie Sykes, One
of them is a member of the peace
mission, and the other is a member
of Mrs. Indira Gandhi's enlarged ob-
servers team. They have violated
deliberately the so-called cease-fire
agreement by these activities.
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Mr. Speaker: He should come to the
question.

Shri Hem Barua:
the question.

1 am coming to

During 1964 the Naga Federal Gov-
ernment celebrated their independence
in the Mao Subdivision of Manipur.
Against that background, may I know
(a) if the Government are convinced
by now that the Naga hostiles have
violated the cease-fire agreement, (b)
if the Government are convinced of
the fact that by their presence, Rev.
Michael Scott and Miss Marjorie
Sykes have blesseq this open revolt
of the Naga hostiles, and if so. have
they warned both of them. (c) do
Government feel that these prolonged
talks for peace in Nagaland have pro-
ved futile by now, and (d)......

Mr. Speaker: (d) Is an afterthou-
ght now, because there wag no (d)
in the morning.

Shri Hem Barua: That is based .on
the statement made by the hon. Minis-
ter of State this morning. He said
permission to celebrate this open re-
volt was given by the Governor of
Assam and Nagaland, Mr. Vishnu
Sahai. He said like that.

Some hon, Members: Prime Minis-
ter.

Shri Hem Barua: The Prime
Minister said that. I am very happy
they have corrected me. I have very
-gooq friendg here.

Mr, Speaker: Not of that kind!
Shrl Hem Barua: Not of that kind.

In that context, may I know whe-
ther the Governor of Assam and
Nagaland obtained permission of the
Central Government? If he obtained
permission from the Central Govern-
ment, then what Mrs. Gandhi said
this morning, that she does not know
the facts, is false; and if he did not
obtain....

Mr. Speaker: I cannot allow that.
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Shri Hem Barua: If he did not
obtain permission, may 1 know whe-
ther the Union Government have de-
cided by now to remove the Governor,
Mr. Vishnu Sahai from his office?

Shri Harl Vishnu Kamath (Honshan-
gabad): By your leave, on a point
of order. This point of order has
been raised very often in the House,
and you will agree that Nagaland is
a part of India. Why should not the
Home Minister answer this question,
why the Minister of External Affairs?
Is it a foreign country, foreign terri~
tory?

At wrafa e wted (wgw) -
o W 7 JaT § gear )

Mr. Speaker: That has been dis-
cussed.

Shri Harli Vishnu Kamath:
not been discussed fully at all.

Mr, Speaker: It has been discussed
and answered 80 many times.

The Minister of External Affairs
(Shri Swaran Singh): I would first
apologise to the House for not being
present when this matter came up
before the House in the morning. [
had left a message here that I would
be busy in the other House, because
1 had to pilot a Bill. I am very sorry
for the inconvenience that might
have been caused to you and to the
Members of this House.

It has

On the points that have been raised
by Shri Hem Barua, I would like to
say straightaway that any concentra-
tion of hostile Nagas, or for them to
have amongst them armed people, is
very much against the spirit, at any
rate, of the agreement which has
been arrived at when these opera-
tions were suspended against the hos-
tile Nagas, and we take very strong
exception to any such activity.

I would like t0 clarify @nother
matter. As soon as information was
received by the Government of Naga-
land that the hostile Nagas were pre-



7683 Republic Day
paring to have some sort of meeting
in the presence of a large number of
armed personnel, it was conveyed to
the underground Naga leaders in
very clear terms that Government
would take very serious notice, and
any such violation of the terms of the
agreement would not be tolerated.

In order to clarify the matter &
little further, 1 would say that under
para 3(1)(f) of the terms and con-
ditions for the suspension of opera-
tions in Nagaland—

“moving with arms or in uni-
form in towns, villages and ad-
ministrative centres, wherever
there are security posts and ap-
proaching within 1,000 yards of
security posts”

—all that is prohibited, and obvious-
ly they could not collect there in the
vicinity of the town of Kohima with
out passing through villages, towns
etc. So, this thing was very strongly
mentioned to them, that we would
regard this, that the Government of
Nagaland would regard this, as a very
serious violation.

An hon. Member: Then, what
happened?
Shri Swaran Singh: The House

appears to be agitated under this idea
that permission was granted. Where-
as it was very strongly mentioned to
them that any presence of armed
people or display of arms or armed
people moving about would be very
much against the terms, against the
spirit of the agreement; obviously,
even according to this, if they hold
a sort of meeting, we may not like it,
we would regard this as something
which is not good, but one has to
keep the two things separate; their
activities which are connected with
arms and other activities. The terms
for suspension of operaticns related
mostly to the activities about the use
of arms, display of arms and moving
about with arms; that is the main

CHAITRA 3, 1888 (SAKA) Celebrations by 7684

Naga Hostiles (C.A.)
concept of the terms of that agree-
ment. The other question that is
mentioned is about the meeting of
theirs. ....

Shri Tyagi (Dehradun): Celebra-
tions.
Shri Swaran Singh: They may

term it anything. I would like to
say very clearly that once they get
together they may function under
any nomenclature. There is no ques-
tion of any celebration.

Shrl Hem Barua: They said ‘re-
public day’.

Shri Swaran 8ingh: We should
not regard it and should not give this
any greater authenlicity or any
greater status than just a meeting.
We shouid not regard it as anything
beyond that, whatever name they
may assume. The real prohibition
was about the use of arms, parading
of arms, armed people passing
through the villages, collecting in the
vicinity. ...

Shri Hem Barua: What about their
unfurling of the flag?

Shri Swaran Singh: I am fully in
agreement with the general feeling in
the House that the presense of Rev.
Scott in this meeting even though it
did not come within the strict terms
of the angreement....

Shri Hem Barua: What about the

lady?
Shri Swaran Siogh: ... .did give
them encourugerment. It was not

desirable ay all. We will pursue this
matter because this type of activity
certainly is something which is not
preper at all. The other thing is
that thcy made speechea and they
unfurled flags. So far as this ques-
tion of ohserving the day is concern-
ed, I would like to inform the hon.
Membhers that this day, the 22nd
March, has not got any special signi-
ficance, not that I have been able to
fathom so far and it has not been
celehrated or had not been observed
by holding meetings or by any other
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[Shri Swaran Singh]

form of activity on any earlier occa-
sion. It was for the first time that
they had started this sort of thing.
There are two ways of looking at it.
According to the terms of suspension
of operations, the use of arms, dis-
play of arms, bringing them within
certain areas—all that is prohibited.
Notwithstanding that, we take this
view that their getting together and
the inevitable presence of some peo-
ple with arms, even though it was
not in the regular formations and
the like is certainly objectionable
and we will pursue this matter fur-
ther. About the flags, etc. it is true
that they did fly a flag. But we
should not regard this as anything
more than, at any rate we do not re-
gard it as anything more than, a flag
of any group of people or any party.

Shri Hem Barua: No, no.

Shri Swaran Singh: They are in
a8 microscopic minority and if we
over-exaggerate the importance and
subscribe to the names that they
adopt, I am not sure if we are not
unnecessarily giving them the status
which we do not at all recognise. We
should regard it as a flag of any poli-
tical party, Jan Sangh flag or the
Communist party flag ... (Inter-
ruptions.)

ot vy feng - § fa@dr § ) Iaw
AFAT 1T AT Y TE FTAw & |

Mr. Speaker:
down.

Shri Swaran Singh: I have made
the position clear more than once
that we do not recognise any people
or any group of people or any orga-
nisation as a government. It is only
the so-called name that they adopt
and anything that they might put for-
ward as any symbol is totally unace
ceptable and we totally reject them.
After our clear stand we should not
give undue importance to any nom-
enclature that they adopt, when we
are clear that we do not recognise

Everyone has to sit
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them in any other form except as a
group of people who are not accept-
ing what has been accepted by a
majority of Nagas there. It is true
that the activities that they were car-
rying on at the time when peace
dawned, those activities were violent.
They were very bad. Our army was
dealing with that. We altered that
and adopted this course: let us try
and solve this problem by peaceful
means; there are hardships and diffi-
culties that face us. But so long as
these talks continue we have to en-
sure that the peace terms which have
been agreed upon, terms upon which
we have suspended operations, we
will strictly enforce them. Outside
that if there is any violation in
spirit or in letter we will certainly
take it up with them directly; we
will also take action if the violations
are violations of peace.

There were other questions that
had been put. I have already men-
tioned about the presence of Rev.
Michael Scott. It was objectionable.
His presence there was not consistent
with his membership of the peace
mission . . . (Interruptions.)

Shri Tyagi: Why not declare him
persona nmon grata?

Shri Swaran Singh: We will look
into that matter. Then, about long
talks, whether they are futile or not—
it is true that during these long talks
much progress has not been made.
But before we declare them really
futile and revert to the original tak-
ing of action, we should at any rate
wait for the forthcoming talks
which these representatives had ask-
ed for with the Prime Minister. There
is this direct talk now and the peace
mission, I think, is becoming progres-
sively redundant . . . (Interrup-
tions.) I said the peace mission was
becoming progressively superfluous.
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So far as permission is concerned, I
would like to clarify the position.
There was no permission given. In
fact as soon as it was learnt that
there was likelihood of their getting
together and that the armed people
are likely to be present, a very strong
warning was administered that this
will not be permitted and by impli-
cation you can say that the govern-
ment did not actually come down
with a heavy hand and not disperse
that meeting which was held. But
you cannot call it permission. There
was no such thing as permission be-
ing conveyed to representatives of
the underground Nagas. This covers
all the various points which Mr. Hem
Barua has raised.

Shri Hem Barua: On a point of
order. The.hon. Minister now said
that no permission wag given to the
so-called Naga federal government
for this celebration. This morning
the Prime Minister of India said that
permission was given and the man
who was responsible for giving per-
mission was the Governor of Assam.
Whose statement are we to accept
now—the statement of the Prime
Minister or the statement of the
Foreign Minister?

Shri Tyagi: I am inclined to agree
with what he said now.

Mr. Speaker: I will find out.

st awrare fag (FTeT) AT
fazm et St & aga wfw N grie-
WM FW N | gEAg fzAw fag ot
A AR AT sEw wAlY St A 9y
g a1 Ia% faegar W faarw w5 @}
§ *t faars Fg @ & | w3 Tg wAT
o f& agr ¥ aeaTre At fae agm
¥ gg Mfer 573 A7 o 2 &Y
AR g T ar fF fofyas
§ FA T FRNA & faars A
2 v AT fadw et ag wed & fE
@ € A g@ I fagr amw ) & A
w1 95T g 5 fw aw & aee

CHAITRA 8, 1888 (SAKA) Celebrations by 7688

Naga Hostiles (C.A.)

T ot ¥ fi fA & e fa fesw
¥ faig ® aw ¥ faw feon, S
g § "W AT ¥ oW fady W aw
# faemy & forg wY &are Ay &, fadh-
fgai =Y &m® & frem & fag W@ &ae
Ty

weTw WgRY ;s ey |

«iY geTe fag ;ST areT fae
wifgd |

LGl OB e R
2T ag IW 9T A fa=r w4

! amew fag ;T omra At
faem wifgd & weg sy o
7 &7 3% ¢ a1 fadw AAT ot W WY
A twgaw

waw wmgeg ¢ HY wgr } fe oue
R ¥ s s

ot wy (Fr) A o
i ferm @ g ?

WU WERT ¥ e 8 @@
THT ISAT AT FTE |

Shri Ranga (Chittoor): In view of
the fact that the hon. Minister has
now displayed his extreme gability to
say things which we are pot able to
understand very clearly, may I re-
quest him through you to give his
answers to each one of these questions
as and when they are put instead of
his trying to give an omnibus answer
in the end which would further con-
fuse our minds?

ot gerave feg ;. fo @R T HaT
O §, THET WA §, BT KX W
&t e , 9 o frge o) firer w3
qul ZEAT HTAH AT ATEX §, IR
QP ?
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Shri Ranga: Would there we an
answer? That is what I am asking.

Mr, Speaker: There was no ques=-
tion. He asks why they were nof
obliterated by the army? Thig is
what the question is. That has been
answered.

Shri Ranga: Was it not his ques-
tion—which of these statements is
correct?

Mr, Speaker: I said I would find
out from the Prime Minister what
she meant by that.

it gwn Wy wgE (A1) ast
g §, 1 9 few agw, & wf|
1 gfgFT gAA ATEE § 09§
Rfeard qv aw & fay | 9= § wigwiw
wRY A Arid eFTe AT == w W)
aoft famr  aow A fF ag asem oY &
g T GaTw § e fagr avmsl
woTg 3 § WX mfa favw & o e
(AR Rz T A i ired
foqr oy W sy frar oY & 3@
gl 7 WY 9, qg W 7T A 4f ) qwd
g ¥ fadw a=f st ¥ A
oY fogr 1 & St wrgan § o A
® ¥ P W gt ¥ e &
e et § i o feaw wAT
& gvarg § o gAY afafafe @ § sed
IAH qIX F A6 AT AT g |

o aw & 7 wg e §
VT GAg 99 FE AR ag Ao o
st few g & o @ 8 5 ¥ 5w
¥ T feaw WA A faE A R
W @ 9w @ Y faen ae
) ) @ g 5 oww a=h
Y ug T w0 e g F T ¥
SR FER AT } A @ I W
1R 9% gt X AT g A wrae
g7 f& g EiaE #% Ia R |
& o wrga g s = 3 oo
st few fag 3, o fs Tow =
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AAA W F IR X N §O vy
I W F fRw = S ¥ W
fa g

Shri Swaran Singh: About Michael
Scott, I have said very clearly that
his presence there at the so-called
celebrations was objectionable and we
will look into this matter.

Shri Hem Barua: Why should he
visit Nagaland? He is staying there
all the time,

of geR €T wEEW W I
@ ¥ T S § 9 7 A
TN ag e

Shri Swaran Singh: That is a sug-
tion for action. Now, Sir, the other
thing, I have attempted to clarify,
namely, the circumstances under
which the Government of Nagaland
conveyed to those who were wanting
to have a meeting that the display of
arms would not be permitted. Pro-
bably-that is a point where some in-
ference could be drawn ag if a meet-
ing without arms would be permitted.
There was no formal permission. I
want to clarify the factual position.
We examined what was said even
earlier. I have seen the Prime Minis-
ter’s statement. I do not see any
clear indication to the contrary, even
there,

Mr, Speaker: There is likely to be
some confusion by the answers that
were given in the morning. There-
fore, I would request him to look into
that matter.

st g7 wt weAm & mod
frag s A g & @ oww w
I g faen wfgd | @ v W
AFT @ FSW ¥ IdAr O AR

weae AT R AR wg
faar g...

oY R W weA - ¥gi wg faar
21 & faredfigds x@ A W wgr § e
oY e &t oY, L
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e AT 67 wie & AR )
Mg fmwaa s @ ag
qarar s AR A L,

ot gER Wi woATT ¢ TR FT
agi ITSET G @ 1 Ay F wraeay 1
ot ¢ oR efed oo awa agwr
W FT | A ARG 9T, .,

wTaR AT : H9 919 42 Ay |
Shri Samnani (Jammu and Kash-
mir): On a point of clarification, Sir.

Mr. Speaker: No, Sir. Now, Shri
Malaichami,

Shri M. Malaichami (Periykulam):
I have finished my gpeech, Sir.

st gEAE (ag A W’T A wwA
o g st fafrex aww & wer
2 fr i § AreRenfes amEE
TAT BT AGY THAT §, WA FTOAT F
ot aTeRenRfos ArenTiRA W we
qEOY A I§ T W T e ?

kel e 10T AT
Fde lutn = 2 UyS gyl 5
Ut~ L &S Al o ale
kYT R SR TP S T
G ot et - e K g
18 Wl Ryle CKgkalyite
[- 5m yaa WS € (Ll 55 dyy!

1624 hrs.

DEMANDS FOR GRANTS, 1966-67—
contd.

MiINTTRY oF COMMERCE—contd.

Mr. Speaker: According to inti-
mation received from Members, the
Cut Motion Nos. 17 to 51 are desired
to be moved to Demands for Grants
relating to the Ministry of Commerce.
So, they may be moved, subject to
their being otherwise admissible.
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Shri Bade:

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

[Need to take over control of cloth
mills closed by industrialists under
the Industries (Development and
Regulation) Act, 1951 (17)]

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

[Non-utilisation of funds for cottage
industries in the Third Five Year
Plan (18)].

I beg to move:

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

[Inadequate supply of yarmn to hand-
loom weavers in the country (18)]

‘“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

[Decline in export of tea, sugar, mill
cloth and raw wool. (20)]
Shri Warlor: I beg to move:

“That the demand under the

head Ministry of Commerce
be reduced by Rs. 100.”

[Need to improve the working of
marketing Development Fund (21)].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

[Need to improve the working of the
Baard of Trade (22)].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

[Need to improve the working of the
Research Organisation (23)]

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”





